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Order dated 3,8,05

. ‘o : .
Seeking permission fer ¢ranti=s him ocempass-
ijonate appolintment, the Applicant has filed » _

this 0.A.N0,.372/05, Prima-facie it appears th

grievance of the applicant is' gressly barred ‘-',
by limitatien, Ne steps have heen taken to
explain the delay for osndonatien,

Mr JK.K.Kar,ld .Counsel appearimg fer the appl:
-cant has filed a Memo seeking permissien te
withdraw this case,

A copy ©f this O.A. abd the Memo seeking
permissien te withdraw the case have already
been served on Mr.R.Ce.Rath,Ld.Standing Counsel
for fhe Railways.,

Having heard the Counsels for beth the parti.

ke
es, this O,A{ is permitted to/\withﬂrawz\ and, |

|

|
|

accord(iﬁley)tkc same is dismissed,

. . Copies of O.R-
Send copies of this erder, along withkwﬁeﬁ

~

to the ﬁc::pr.:ndénts%and free coples of this
be
order with the detailed cause titlsésupplied

to the Ld.Counsel fer both the parties,
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